
IN THE INCOME TAX APPELLATE TRIBUNAL PANAJI BENCH  
                                       PANAJI 

 

BEFORE SHRI PAVAN KUMAR GADALE, JUDICIAL MEMBER  & 
SHRI G D PADMAHSHALI ACCOUNTANT MEMBER  

I T A. Nos. 70/PAN/2024 
(A.Y.2018-19) 

 
 

Mahesh Shankar Kambli, 
306 C wings Devashri Garden, 
Bhaswin Garage,Alto Porvorim, 
Bardez, North Goa.-403501, 
Goa. 
 

Vs
. 

National Faceless 
Assessment Centre, 
New Delhi-110003. 
 

PAN/GIR No. ADXPK0520B 

(अपीलाथȸ/Appellant)   (Ĥ×यथȸ/Respondent) 
 

 

Assessee by None(Letter 11-04-2025) 
Revenue by Smt.Rijula Uniyal.Sr.DR 

 

 

सुनवाई कȧ तारȣख/Date of Hearing 08.05.2025 
घोषणा कȧ तारȣख/Date of Pronouncement 08.05.2025 

ORDER 

PER PAVAN KUMAR GADALE JM: 

 The appeal is filed by the assesse against the order of 

the National Faceless Appeal Centre (NFAC), Delhi / 

(CIT(A)   passed  u/sec 250 of the Act. 

2. At the time of hearing, it was brought to the knowledge, 

that the assesse has filed letter on 11-04-2025 mentioning 

the withdrawal of the above appeal filed before the Hon’ble 

Tribunal and the Ld. DR has no objections. Accordingly, 
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the appeal filed by the assesse  is  treated as withdrawn 

and  is  dismissed. 

   Order pronounced in the open court on 08.05.2025. 

 
     Sd/-        Sd/- 
            (GD PADMAHSHALI)   (PAVAN KUMAR GADALE) 
        ACCOUNTANT MEMBER       JUDICIAL MEMBER 
Panaji  Dated:  08/05/2025 

  

 

Copy of the Order forwarded to: 

1. The Appellant, 
2. The Respondent 
3. The CIT(A)- 
4. CIT 
5. DR, ITAT 
6. Guard file. 
 
//True Copy// 

 
 
BY ORDER, 

               (Asstt. Registrar)ITAT,  
                                                                           Panaji 
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